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3. 4754(H).— Fes1T TR T, THT TTAR ATa{aw, 1956 (1956 F7 48) (& =0 z0%
T S ATATAT g7 12T ) 7 1T 3% 7 ST (1) F o1efie JTET 7 T2 AR 91K % 8 TiRag
i et FErrerr i stfegEET et Fr.em. 1659(E) aTiE 08 stiier 2025, STt 9T % TSI, STHTET,
AT 1, @ve 3, IuEs (ji) F TRTA i 72 <t TR =T U & AAnieT oot § NH565 & f.5t. 0.000
T f.71.14.000 T& ¥ @S I (ASTHN/AE NS QIR 2-A7/4-AT FHT TAMT AHS), ATLAW, T&T
T y=Te F g ' afegEeT & Sutag aggAt 8 RS oS w1 ow w9 F stam s i v
# oft:;

3T 36 ATIG=AT T 9 I ATATRTH AT 912 3F A ST (3) F A AT "16 7 2025"
"I (D) A7 g LR (3sh) AT § TRt BT o
STate, HAH WITEEHHT &7 9T 37 % Sfauq ([Heifiq safa § & I~ Y T8l g5 &

6982 GI/2025 )
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S FerH ITTARTE 7 3 SATATHaw T &Ter 39 i STLTT (1) F ATEL H, Feg 1T TERTE FT AIAT
IR

A A, Feald TLHIT, TETH TR T I OIS TTH &7 ST T AT I ATAaH 6T g7 39
T ITETT (1) BTN T&T ATRAT T TANT FLd g, Tg FTIUIT FIdT g 1o S<h AT § A2 IH F1 (@<
ERIEEEAEIME L RERIRC TG  EAU

AT AT, el T TLHIL, Ih AT il T 3 T ITLTT (2) % ATHALI H Tg TTTOIT Fedl g o
TH ATAGAAT o TSI § THTAA T, I AqqAT | AT i ot fAeeat & 4= grae areafeas s 8
Feal T geae § [Afgd gr Srust |

ATEA
AT TS & AerisT e & NH-565 3 3.1, 0.000 & f.#1.14.000 ¥ forg st it = arel) 9330
qfga sraar @x==T AWRa faawm
ST T ATH: AT IEREIEIGRE SRS
ENT ] AT HE&AT JHHATER | R HR TR || g Feea | g/ Baas
e T (TFITH) SRR T ATH
1 2 3 4 5 6
AT HT ATH; AT
UEEIKIGE L]
1 136 AT (727) T TIftweaT 0.121404|[aTgLT ariR=TTT
qTSH AH ATaA
k&l
2 147 IEEIREEY At Wiy 0.005059|[TeAdTEAT LATHL=T
(BTsH) T ATE qTLAT
3 147 AT (727) T TR 0.068289|[TFTaE TS Toe
(BT39) TadHE hIT
(=TATe) Tere
4 150 At (727) T TR ( 0.025292|[xurerT fersFamaaT o=
BTSH) AT
5 150 EEIEGED) IRV IETE R 0.045527 |[qeara =T siETe
T3H) ELERTEIED
AT
T T ATH: AT




[T 1l—=ve 3(ii)]

HILT T TSIA . AHTYTL

6

27

T (2m)

LGRS I E T ks

0.10117

ST 95 a7
A T,
ST ST
ST AT |
A AT U
ST AT 9
A T

270

it (2m)

T Tfieae

0.351566

HARAT T AT
AE <
IREERIEETH
TSt SHTEET
AT Ah T
TTHITS UF HLHiST
Fehel THET | 3
THTHT TTS]

271

it (2m)

ST TR

0.10117

273

it (2T)

T T eaT

0.080936

10

28

it (2m)

GBIV IET RS
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1.211512
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g ™, AT



4 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 17th October, 2025

S.0. 4754(E).— Whereas by the notification of the Government of India in the Ministry of Road Transport
and Highways, 1659(E) Dated: 08 April 2025 , published in the Gazette of India, Extraordinary, Part Il, Section 3,
Sub-section (ii) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956) (hereinafter
referred to as the said Act), the Central Government declared its intention to acquire the land specified in the
Schedule annexed to the said notification for building (widening/two lane with paved shoulder/four laning etc.,),
maintenance, management and operation of Nakrekal to Nagaarjunsagar Section of NH-565 bypass in the stretch
of land from Km. 0.000 to Km. 14.000 in the district of NALGONDA in the state of TELANGANA.

And whereas the substance of the said notification has been published in “HANS INDIA"
(English) and “VELUGU" (Telugu) both dated 16 May 2025; under sub-section (3) of section 3A of the said Act;

And whereas the Competent Authority did not receive any objections under Section 3C;

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has
submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers
conferred by the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land
specified in the said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall vest
absolutely in the Central Government, free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired, with or without structure, falling within the NH-565 in the stretch
of land from Km. 0.000 to Km. 14.000 in the district of NALGONDA in the state of TELANGANA

State: TELANGANA ||District: NALGONDA |
SI. No. [|Survey/Plot Number|| Type of Land (|Nature of Land Area Name of Land
(in Hectares)|| Owner/Interested
Person
Lt | 2 | I T 5 | 6 |
[Taluk: Nalgonda |
|Vi||age: Panagal |
1 136 Private (Patta) |[Non Agriculture 0.121404|[Paduri Parijatha Wife
of Bhagavan Reddy
2 147 Private (Patta) |[Non Agriculture 0.005059||Palleboina
(Houses) Shyamsundar son of
Maraiah
3 147 Private (Patta) |[Non Agriculture 0.068289|[Acquired by State
(Houses) Government for
SLBC (Irrigation)
Project
4 150 Private (Patta) [|Non 0.025292|(Repaka Bixamaiah
Agriculture( Son of Muthaiah
Houses)
5 150 Private (Patta) [|Non 0.045527||Palleboina Andalu
Agriculture( Wife of
Houses) Satyanarayana
|Vi||age: Marriguda
6 27 Private (Patta) [|Non Agriculture 0.10117||Jerripothula Saidulu
Son of Ramulu,
Jerripothila




[$TRT [I—=vE 3(ii)] T T TSI © T 5

Bagyamma Wife of
Kankaiah, Jerripothula
Gopal Son of
Ramaiah and
Jerripothula Muthaiah
Son of Ramulu

7 270 Private (Patta) [|Non Agriculture 0.351566|(Mekala Padma Wife
of Alugubelli
Thirupathi Reddy,
Sarikonda Umadevi
Wife of Raghu
Ramaraju and
Sarikonda Venkata
Ramana Son of
Prabhakar Raju

8 271 Private (Patta) (|Dry Agriculture 0.10117||Utukur Venkatreddy
Son of Buchireddy
and Utukur
Ravindharreedy Son
of Buchireddy

9 273 Private (Patta) (|Dry Agriculture 0.080936|(Burra Muthaiah Son
of Gangaiah
10 28 Private (Patta) |[Non Agriculture 0.108758|[Koppolu Jagan Mohan

Reddy Son of
Seetharama rao

11 327 Private (Patta) ||Wet Agriculture 0.075878|[Thummala Raghunath
Reddy Son of
Rajireddy
12 9 Private (Patta) |[Non Agriculture 0.126463||[Mandadi Yellareddy
Son of
Seetharamreddy
Total|| 1.211512)| |

[F. No. EE/NH/KKY/Nalgonda Bypass-NH565/3a/2023-24/301/3D]
SHAIKH AMINKHAN, Director
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